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FINAL ORDER NO. 60486/2024 

 
DATE OF HEARING: 23.08.2024 

DATE OF DECISION: 23.08.2024 

 

PER : BENCH 
 

The Revenue has moved a miscellaneous application seeking 

withdrawal of the appeal on the ground that the amount involved in 

the present appeal is less than the monetary limit as per the 

instructions issued by the CBIC under F.No.390/Misc/30/2023-JC 

dated 02.11.2023. 
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2. In view of this, the appeal is dismissed as withdrawn under 

Litigation Policy without going into the merits of the case. 

(Dictated and pronounced in the open court) 

 

 (S. S. GARG) 
  MEMBER (JUDICIAL) 

 
 

 
 

(P. ANJANI KUMAR) 
MEMBER (TECHNICAL)  
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